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04-08-2018 in WP(C) No0.7495/2017 passed by

VERSUS

Petitioner(s)

Respondent(s)

e : 29-08-2019 These matters were called on for hearing today.
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HON'BLE MR. JUSTICE UDAY UMESH LALIT
HON'BLE MR. JUSTICE VINEET SARAN

Respondent(s)

Ms.

Mr.

Mr.

Mr.

Ms.

Chirag M. Shroff, AOR

Manjula Gupta, AOR

Resmitha R. Chandran, AOR

Kush Chaturvedi, AOR

M. R. Shamshad, AOR



Mr. Gagan Gupta, AOR
Mr. Abhishek Yadav, AOR
Ms. Divya Roy, AOR
Mr. Anand Shankar Jha, AOR
M/s. Khaitan & Co., AOR
Mr. Abhigya, AOR
Mr. K. V. Mohan, AOR
M/s. Corporate Legal Partners, AOR
Mr. Sunil Fernandes, AOR
Mr. Vivek Kishore, AOR
Mr. R. Chandrachud, AOR
Mrs. V. D. Khanna, AOR
UPON hearing the counsel the Court made the following
ORDER
Matter not taken up.

List on 04.09.2019.

(MUKESH NASA) (R.S. NARAYANAN)
COURT MASTER BRANCH OFFICER
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